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 Learned Counsel appearing for the Appellant submitted that 

the Appellant herein had filed declaration under the Sabka Vishwas 

Scheme 2019 before the appropriate authority and the said authority 

has accepted the aforesaid declaration filed by the Appellant. During 

the course of hearing, Learned Counsel has submitted a written 

application praying for withdrawal of the instant Appeal. Alongwith 
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the said application, Learned Counsel also submitted copy of 

discharge certificate being form No. SVLDRS-4 for full and final 

settlement of Tax Dues which was issued by the Competent Authority 

on 11.12.2019. The application alongwith the form no. SVLDRS-4 be 

taken on record and in view of the submission made by learned 

counsel, the Appeal filed by the Appellant is dismissed as withdrawn. 

(Order pronounced in the open Court ) 
 
 

 (Ajay Sharma)  
Member (Judicial) 
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